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Review Application No, 1402 ?t 1993
In -
Original application No, 1408 of 1992 |
etrict ; Kanpurp
Unicn of India through 'F :
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‘f Versus f- ‘.’:
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ORUER(Or al) A
By Hon'ble Mr. S, Jas Gupta, A.M. E 2
- This application was filed seeking review of the T“Ell
oraer dated 22-4-1993 by which DA No, 1408 of 1992 was _?'WTJ
allowed, The atoresaid UA was filed by the applicant S
e challenging the order by which his services as E, U, A, i ‘%
were terminated,; The Bench ot the ’Ir‘i-b'qn_a; de_c-iﬁiﬁga%. "
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and othar-a aia not,, ;g-gpn_gﬂs,: vitigte
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ccmpetition since out of three candidagtes .sponsa're_d i
\ by the Employment Exchange only the applicant submitted
‘the application,

w 3. The aforﬁsaid'}rounus h_ve Qes=T peen Taken

into congideragtion by the Bench which‘had deciged the
OA, Thus, what the present gpplicants in the review
application are seeking is the reconsideration of '
the controversy on merit, This do@s not come within
the narrow scope of review gpplicgtion, It is settled
law that an order alrezdy passed can be reviewed only
if it is shown to pe suffering from eny error apparent
on the face of record or it any new tfact is brought out
which warrgnts review of the oraer already passed,

provided such fact could not be brought ezriier aespite

exercise of aue diligence,

4, It is clegr from the order passea that it does
not suffer from any appsrent error on the face of
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record , nor hzs the applicgnt in the review has brought
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out any new tac), which was‘-earlier considerea, The
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review application has, therefore, no merit and is E..
|...

e dismissea accoraingly,




